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CENTRAL ADMINISTRAT IVE TRIBUNAL ,ALIAHABAD BENCH,
ALIAHABAD,

0.A.No,1763 of 1992,

Dr; G-nesh mi O.O.Q;..."..'!.O....00.‘OAppllcantf
Versus
U{].}.Oﬂ Of Indla & Othel‘s....... L 0-... ' ....%Spondﬂnts.

Hon'nle Mr“Justice LFCFervastava v.Ci,

(By Hon'hle MriiJustice U.C -Srivastava,v.C,)
The applicant was employed as Mesdical

|

selaction and a requisition was made from the Emplo?men
Exchange for calling the names of the qualified |
and competent Madical graduates’ Several Medical ?
Officers were appointed, The applicant was also |
given appointment initially on adhoc basis and thei!:*
after his adhoc appointment continued, Again it was;
extended for six months and it was temime ted w“eﬁ?é
7,3%88 and the services of the applicant ware termiﬁatn
with effect from that date It appears that thereafﬁer
the applicant was issued 2 copy of order dated 23%3"

stating| that he was appointed as a Short Term Medsica

Officer on the pay of B5'02200/= p'm', ¥ usual ajlowanchs.

The applicant was again issued an order dated B.Q*EB
stating that his services as Short Term Medical Officer
on casudl basis for a period of six months havs besn
terminated wiel£.9,9,88, Again he was issued a latter
dated 13¥9(88 stating that the applicant's services
having been terminated wielig 9.9%88, he can be |
re-appointed as Medical Officer on short term basis |

8s & fresh appointee on the same terms and conditionsl

,,,,,,

ll
He was also served with a copy of o der ihted




-

-2—
gtating that +he services o the applicant said to be

on caslial basis for a period not excaeding six months

o

have bLen terminated wielty 11%3?89% This was done as

the applicant's services again continued by issuing
an appointment order and this process continued% lastly
the sgrviéeé of the applicant were terminated. Interim
grder |is still continuing to hold the postg'Accordingly
the raspondents are directed to reqularise the
services of the applicant with restrospective effect
with ¢onsequential banefits instead of terminating
his services treating the applicant's services on

Short| Term basis.

2 $imilar matter c ame before us for

consideration in case No707 of 1992 'Drl Bharat

Ratan| Vs, Union of India & others' and we have

made the following observations in that case;j-

x "Accordingly, this application 1s allowed
and respondents are directed to considir

the case of the applicant for regularisation

after parusing the Annual Confidential
repor%$ within a period of four months
from the date of communication of thisf

order® In case, in between the services
of the applicant have been tgrminated,
the same shall gtand quashed, No order

as to costsg'

g’ The seme arder will hold good in the cage
of applicant a1s0.With the above directions, the
application stands d;sposed of finally%

R SR

VICE CHATIRMAN,

3 MEMB
DATED ¢ FEBURARY 10,1993%
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